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R  DATE I28/07/2004, 

heard 1r -, L Jon a, Leaed 

Additional 3tan ding Coun s el appeadnç 

for the Respon dent-Department, Mr. Q.N. 

'atha±,Learried Counsel appearing for  

the Respondent No,5 ad MrPC Z 

Learned Counsel ppearing for 

Appiicit and perused the records. 

4r. Jeri a, Learned Addition a 

injnn Counsel submitted that Res,N0.3 

.1,13 	Iready reTluested the grd-ther 

of the minor childreri,who are the 

Applicants in this O.A. to produce the 

natural guardianship certificate for 

the purpose of disrserrent of the 

retirerit/pensionary dues,wever, so 

f.r the sC11 c tjtice i.s not bean 

poUuced.±t as also oen submitted by 

the Learned Additional Standing Counse 

that the Respondents have decided that 

disbursement of the retirement benofit' 

nnthly family pension to the nd.nc 

children will only be made when th:1 

would receive the natural guardiansh 

certificate from the surviving relatior 

o the deceased Govt.servt. It is al. 

to be noted that during the course of 

hearing 4r.P.C.Pradh,learnect counsel 

for the applicants submitted on behalf of 

their maternal uncle who is not a party in 

this case that maternal uncle of. tk 

;ppltcants has filed a petition in the 

citjri rthre the acm etent forum for 
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0btaiing guardi-5h± 

However, I am not concr 	wL 

to the action reported to have takm by 

the Matepial uncle of the Applict end 

that is outside the jurisdiction of this 

r i bn a 1, I ,howeve r, ag ree with the 

submissions of the Respondents that the 

retirenent benefits/nnth1y family pension 

can only be released as and when guardii-

ship certificate is produced before them by 

peiSon. 

iith the above observations ad 

directions,th5 O.A. is djsiosed of,No costs0  
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